The Tripura Panchayat (Constitution of State
Panchayat Election Commission) Rules, 1993
with 4th Amendment dt. 20.09.2013.
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Government of Tripura
Panchayat Department
No. F. 6(2-11)~GL/PR/93(L) Dated, Agartala, the 20th November, 1993
- NOTIFICATION :

1. SHORT TITLE AND COMMENCEMENT i
These rules may be called the Tripura Panchayats (Constitution of State

. (1) They shall Come into force on ang from the date of their Publication
in the officia] 8azette ;
2. DEFINITION :
(1) In these Tules, unless the context otherwige réquires —

a) “Act” means the Tripury Panchayatg Act, 1993, Act No. 7 of 1993 :
b) “Section* MeAns section of the Agy :

(2) The €Xpression used in these rules gng not otherwige defined shajl
have the Same meaning g5 Tespectively assigned to them in the Act.

3 CONSTITUTION OF ELECTION COMMISSION :

3
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GOVERNMENT OF TRIPURA
PANCHAYAT DEPARTMENT

F. 60-11)-GL/PR,94 Dated, Agartala, the 9th January, 1995,
NOTIFICATION

=1 exercise of the pewers conferred by sub-section (1Y of Sectlon 228 of

hé'”lripura Panchayats Act, 1993, the State Government hereby makes the
following rules to amend the Tripura Panchayats (Constitution of State
nchayat Election Commission) Rules, 1993, namely :—

1. SHORT TITLE AND COMMENCEMENT -

“oi(1) These rules may be called t tipura Panchayats (Constitution
State Pancbayat Election Commission) (First Amendment) Rules, 1995,

(2 They shall come into force at once,
2. AMENDMENT OF RULE 3.

(1) TInthe Tripura Panchayats (Constitution of State Panchayat Elec-

'éﬁCom’mission) Rules, 1993 (hereinafter referred to as the Principal Rules),

or sub-rule (3) of Rule 3, the following sub-ryle shall be substituted, namely :—
(3 1he State Election Commissioner shall hold office for a period
not exceeding two years as may be pecified in the Notification
from the date on which he enfers upon his office’.

By order of the Governor,
N. C. Sinha

Joint Secretary to the

Goverriment of Tripura.

Printed at the Tripura Gove. Press Agirtala.
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PART-I—Orders and Notifications by the Government .of Tfipura, the
High Court. Government Treasury etc.

Government of Tripura >
Paachayat Department "]
No. F. 6(1-64)-GL/PR/93(L) Dated, Agartala, the 9th Janyary, 1996.
NOTIFICATION

j In exercisz of the powers conferred by sub-section (1) of Section 228 of
the Tripura Panchayats Act. 1993, the State Govcrnment hereby makes the
following ' rulcs to amend the Tripura Panchayats (Constitution of State
Pdncbayat Election Commission) Ru'es, 1933 namely :

1. SHORT TITLE AND AMENDMENT
1. These Rules mav be called the Tripura Panchayats (Constitution
of State Panchayat Election Comm:s:.wr) {Second Amendment),
L Rules, 1996.
2. They shall come into force at conce.
2. AMENDMENT OF RULE3 ;
In the Tripura Fauchayats (Concditution of Siate| Panchayat
Flection Commission). Rules, 1993, (hereinafter refersed to as
principal Re'es), far subhorule (3) 'of Rule 3 the fdllpwing sub-
rule ~hall te substituted, nom-Iy ; i

“(3y the State Flrcticn Cermivsioner shiell Lald  effice for a
period not excre hine 3 years orupio the age of sixfy-twoe years
i may be specilicd an the Aotinoadon,
Bv order of the Gokernor,

N. C.Sinha

Joint Secretary tq the

Government of Tripura.

Printed at the Tripura Goverameni Press, Agartala ~
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PART-I-—Orders and Notifications by the Government of Tripura,
the High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
 RD (PANCHAYAT) DEPARTMENT

No F.3(6-172)-GL/PR/AQ/02/10,745 Dated, Agartala, the 30th August, 2006.
- NOTIFICATION

In exercise of the powers conferred by Section 228 read with Section 176 of the Tripura
Panchayats Act, 1993, the State Government hereby makes the following Rules further to

amend the Tripura Panchayats (Constitution of State Panchayat Election Commission) Rules,
1993 namely :- ’

1. SHORT TITLE AND COMMENCEMENT :

(i) These Rules may be called the Tripura Panchayats (Constitution of State Panchayat
Election Commission) (Third Amendment) Rules, 2006.

(i) They shall come into force on and from the date of their nublication in the official Gazette.

2. AMENDMENT OF RULE 3

1 Inthe Tripura Panchayats (Constifution of Stete Pan ayat Bleciion Commission)
Rules, 1993 (hereinafter reforrnd anonre svnesest ateag afve Sobeidule (2) of

Rule 3, the following provisn shall tos oo

R

‘ “Provided that a person shall not be qualified for appointment as a State Election
Commissioner, unless he holds or has held office of the rank of Principal Secretary or
Commissioner or Secretary to the State Government”.

(i) In the Principal Rules, in Rule 3, for Sub-Rule (3) the following Sub-Rule shall be
substituted namely :-




Tripura Gazette, Extracrdivary {ssye. A st 30,2008 AL D.

“The State Election Commissioner shall hold ~fice for 5 term of & years from the date
2 i . . A ; . fdt . o g
on which he entaers upon his office or tilt he attains the age of 62 years, wiicheveris earlier”.

lNSERTEON OF NEW PE(HASO UNDER RULE 4 :
3. i the Principal rules, after Rule 4, the following proviso shall be inserted, namely -

“Provided that the conditions of sarvice relating to travelling allowances, rent free
accommodation and conveyance facilities and other conditions of services as are for the time
being, applicable to a Judge of the High Court, shall as far as applicable to the State Election
Commissioner”.

By order of the Governor,
Dr. G. 8. G. Ayyangar

Commissioner & Secretary to the
Government of Tripura.

H\‘-m-.“. e o _..__«-—*—ﬁ—“.______;*—“—-_.._.____*“

Printed ar )¢ Tripura Gevesnien | ress, Agartala, 2
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

NO.F.3(1-1 1)-GEN/PR/2004/ 10543
GOVERNMENT OF TRIPURA
RD(PAN: CHAYAT) DEPARTMENT

Dated, Agartala, the 20th September 2013

NOTIFICATION

In exercise of pPowers conferred by Section 228 read with
Section 176 of the Tripura Panchayats Act, 1993, the State

{Constitution of State Panchayat Election Commission)(Fourth
Amendment) Rules,2013.

i) It shall come into force on and from the date of its
publication in the Official Gazette.

2. AMENDMENT OF THE RULE 3:

In the Tripura Panchayats (Constitution of State Panchayat
Election Commission) Rules,1993,(herein referred to as Principal
Rules), Sub-Rule (3) of Rule 3 shall be substituted namely:-

The State Election Commissioner shall hold office for a period
not exceeding 2 years or up to the age of 65 years whichever is

Provided that be may be reappointed if he is otherwise not
disqualified for reappointment. ' '

By order of the Governor

N.C.Sinha
Principal Secretary to the
Government of Tripura

Printed at the Tripura Government Press, Agartala.
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